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IN THE CENTRAL ADMINISITRATIVE I'RI3UNAL
QUITACK BENCH:UITAXK.,

ORIGINAL APPLICAIION NO, 204 OF 1999.
cuttack, this the 4/14\ day Of Fedruary, 2003.

A,DANDAPANI DORA, cecoe APPLICANT,
" % VRS .

FOR INSITRUCITIONS

1. whether it be referred to the reporters or not? No

2. whethar it De circuleted to all the Benches of the
Central Administracive Tribunal or not? Np
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Gewsom ( MANORANJANMOHANTY)

" VICE- CHAIRMAN MEM3 ER(JUDICIAL)




CENTRAL ADMINISTRATIVE TRIBUNAL
CULTACK BENCH3CQUTTACK,

ack,this the 4. day of February, 2003,

CORAM

THE HONOURABLE MR, B.N, SOM, VICE- CHAIRMAN
&
THE HONOURABLE MR,MANCRANJAN MOHANTY, MEM3ER(JUDI CIAL) .

A.Dandapani Dora,Aged about 43 years,
s/0.A,Judhistir pora, Ex-BPM,Balasore,
At/Po;Talasara, Via;Sumandal,
DISTRICL:; GANJAM.

ee oo ")APPLIC. ‘I‘.
By legal practitioner; M/s.3,S,Tripathy,M,K,Reth,
AdvOoCates,
-Versus-
1. Union 0Of India represented through its
Chief postmaster General,Qrissa circle,
At /Po;Bhubaneswar, pist.Khurda.
2. Director,postal Services,3erhampur (Gam,)
Region,3erhampur, pist ;Gen jam.
3. Senior Superintendent of post Qffices,
Berhampur (Genjam) pivision,
3erhampur, pist ;cen jam.
o RESPONDENTS.

By legal practitioner; Mr.A,K.30se,
Senior Standing counsel,
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ORDER

MR, MANORANJAN MOHANTYZMEMS ER(JUDI CLAL) 3=

shorn of unnecessary details, it would suffice to
note that apparently this is the third journey of the
Appbicant to this Tribunal challenging the removal order
under Annexure-3 dated 24,08,1998, from the post of Extra
Departmental Branch postmaster of Talasara 3ranch post
Office,in account with sumandal Sub post Office, in
consequence of & disciplinary proceedings initiated ageinst
him, under Rule-8 of the gpaAs (Conduct and Service) Rules,
1964, The main charge of the proceedings initiated against
the Applicant on 21.4.1987 was that he abgndened from duty
unauthorisedly, while working as Extra pepartmental Branch
posSt Master of Talasara 3ranch post Office w.e.f; 29.9,198 2.
rarlier, during the commencement of the said proceedings,
the Applicent rushed to this Tribunal in 0,A.No.156/8 7,
apparently,challenging the said initiation of the disciplinary
proceedings and chis Triounal in order dated 9.3.1999 directad
the pisciplinary aAuthority to pass orders within a stipulated
period, On the conclusion of the said proceediqgs,oq 12.,9.91
order of removal from @ervice was imposed on the Applicant;

and,as against the said order of removal dated 12.9,91,the
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Applicant preferred an appeal to the pirector of posteal
Services,3erhamur Region and on oeing unsuccessful, ghe
Applicent again approached this Tribunal in 0.5.N0.75/93;
which was disposed of on 24.4.98 in remitting back the

matter to the pisciplinary Authority with the following

directions ;- E

(i) pisciplinary Authority shall take up
and proceed with departmental enquiry from
the stage where he is required to exercise
his power under Rule-15 CCS(CCA) Rules,with
reference tO enquiry officer{(s report;

(ii) ° The disciplihary authority, shall
after giving notice to the Applicant of

his intention to differ from the enquiry

of ficer's report and reasons thereof, afford

the applicant a reasonaole opportunity to
represent and be heard;

(iid) Thereafter,the disciglinary Authorfty
shall pess e propriate orders according to law;

(iv) The «0Ove directions shall be complied
with as expeditciously «s possidble and jreferaoly

within four months from Che date of receipgt of a
copy of the judgment,*

.

After the disposal Of the said 0,A,No.75/93 on 24.4,93,

the Applicant was supplied with the copy of the report

of the snquiry officer as &alsO the reasons of disagreement
of the pisciplinary Authority on 20.6.93,The applicant
preferred a representation on 13,7,98 as against the said
reasons of disagreement of the pisciplinary Authority,

The applicant was #1s0 allowed a personal hearing on 17, 7,98,

Tl ereafter,the Senior Superintendent of post Offices,3erhampur

passed the order of removal from service under Annexur e-3
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dated 24,3,93,As against the said order of punishment
the applicant preferred «@n appeal on 09-10-199 which
was rejected by the Appellste Authority in Memo NO,ST/
5-54/53/98 dated 31.12.98/20.5.1999,under Annexure-R/3,
On being un-successful, the Applicant has preferred the
present QOriginal Application,under Section 19 of the

Administrative Triounals Act,1985.

2. Heard Mr.M,K.,Rath,Leartned Counsel for the
Applicant and Mr.A,K,30se,Learned Senior Standing Counsel
for the Union of Indie, appearing for the Resiondents and

cerused the records,

3, At the out set, it is to De noted that in a
matter of disciplinary proceedings, the power of Courts/
Tribunal are very limited, "he Courts/IPribunal can interfere
in @ matter of disciplinary proceedings only in case of
denial of patural justice/adequate opportunity ;theredy
violating the constitutional mandate as enshrined under
Article 14 of the Cconstitution of India; if the findings
reached are based on no record; and if the punishment

] disproportionate and o
impos bs /shocking to the judicial conscience,

4, In this third journey, the Applicent has raised
no point of law attracking our attention to interfere with
the impugned order of punishment passed by the pepartinent,
whetever lapses raised and pointed out by this T'ribunal in

earlier two occassions(while disyosing of the 0,A.N0.156/37

on 9,.,3.89 and QA No., 75/93 on 24.4.98) ,having been cured by
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Department in the disciplindry proceedings initiated
acainst the Applicant,there remains nothing for this
Tribunal to interfere with the order of punishment, ye
may note here that whatever points have been raised by
the Applicent,through his Counsel in this O,A,,were the
matters toO De agitated oefore the Appellate Authority,
rhis Tribunal not bDeing the Appellate Authority,we are
not inclined to interfere with such of the points which
can only be considered Dy the Appellate Authority,.On
incisive: analysis of the orders impugned in this 0Q,A,,it
appears that the pisciplinary aAuthority and the Appellate
Authority of the Applicent had given due anxious
considaeration to all «dspect,of the matter and, therefore,
without mak¥ng further discussion in the matter,we are
inclined to dismiss this Original Applicatfgﬁzgﬁfx%

devoid of any merit,

5. In the result,therefore, this Criginal

Application is dismissed Deing devoid Of any merit;leaving

the tapties to Dear their own costs, - L,
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